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THB MINISTBR OP STATE IN THB 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, 
Sir. 

(b) Does not ad se. 

Goyemment', Control oy.r Punction-
181 of Central Coaodl for Researcb 

10 Ayur,eda and SJddba 

-648. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of HEALTH 
AND PAMILY WELFARfi be pleased to 
Itate : 

(a) what is tbe nature and extent o( 
control exercised if any, by her Ministry on 
the fUDctioning including admjnistration, re. 
cruitment and services of tbe professional 
and Don.professional staff of Central Coun
cil for Research in Ayurveda and Siddha; 
aDd 

(b) what is tbe nature of floaD cial and 
otber assistance provided by the Central 
Government to tbis Council ? 

THB MINISTER OP HEALTH AND 
FAMILY WELFARE (SHRJMATI MOH .. 
SINA K.IDW AI): (a) The Mi,nistry of 
Health and Family Welfare do Dot exercise 
any direct control on the day to day fun
ctioning of tbo Central CouDcil for Resear
cb in Ayurveda and Siddba. The Council 
is In Autonomous Body registered under 
the Societies Registration Act. The Minis. 
try i. represented both on the Governing 
Body and tbe Standing Finance Committee 
of the Council. Tbe Government of India 
bave pOwer to isSue directives to the Coun
cil. Tho CouDcil submits Anoual Report 
and Audited Statement of Accounts for 
placina before tbo ParliameDt tbrouab tbo 
Ministry. R.ecruitment of staff 01 the 
COUDell is done in accordance with tbe 
Recruitment Rules approved by tbe Gover. 
DiDI Body. 

(b) The Council is full, financed by 
arant-in.aid from tbe Mioiatr, of Health 
.04 PamUy Welfaro~ 

. APRil ror Sale of Tleketl ... Re
.r .. 'ioa of Seata/8ertlal at 

Bo • .., 

-649. SHltl ANOOPCHAND SHAR. 
Will the Minister of TRANSPORT bo ple
ased to atat e : 

(a) whether Government have appoiDt. 
ed aleats for purcbase of railway tickets 
and to reserve .ats and berths at Bomba, 
for Western Railway; 

(b) if so, the namel and addreues of 
lucb agents for areater Bombay; 

(c) what ar e the Dorms for the appoint
ment of sucb laents and tbe rate of com
mission payable to tbem : aDd 

(d) what benefits Government will let 
by appointinl such alonts ? 

THE MINISTER OP STATE IN ma 
DEPARTMENT OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA): (8) Not yet, 
Sir. 

(b) Does not arise. 

(c) The Rules for Authorisation of Ran 
Travellers' Service Alents were notified in 
the Gazette of India Extra-Ordinary Part II 
SeCtiOD 3 Sub-section (ii) dated S-12-85. 
The main conditions laid down UDder tbeae 
Rul.:s for appointment of an Alent are 
liven below : 

1. A person who is-

(i) in possession of the lateat 
Income Tal clearance certi
ficate ; 

(it) baving office and premisel 
properly maintained with ad. 
equate cODvenience and am
enit iet in the city so as to 
accommodat e tho viait or su
fficient number of cUltomer.: 
and 

(Iii) not convicted in a criminal 
ca. involviol moral turpi. 
tude; ma, apply for il,ue 
of a licence to act aa aD 
'1 cIt. 
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2. The fee 00 payment of which the 

licence shall be Issued Ot renewod 
sball be RI. 1200, and Rs 600 
for any additional licence tor a 
Railway in the same Itation. 

3. The security deposit on furnisbilll 
of wbich the licence shall be issued 
or renewed shall be Rs. 5,000 in 
cash and Bank Guarantee tfor Rs. 
15,000. There shall be no acc
rual of interest on tbe laid 
deposit. 

4. The number of agents for eacb 
Itation and Railway shall be such 
al mal be determined by the com
potent authority. 

No commission is payable to the Agent. 
by the Railways. However, the agents will 
be authorised to realise service charges 
from their clients, which shall not be more 
than Rs. l' per passenger for securing re· 
servation in classes other than second class 
and Rs. 8 in second class. But in case 
where the reservation for more than one 
passenger secured on the same requisition 
sJip, the service charge shall not exceed Rs. 
8 per passenger in excess of first passenger 
in the case or classes other than second 
class, and Rs. S per passenger for second 
class. 

(d) The licensing of agents is not inten
ded to yield aDY financial benefit to the 
Railways. It is primarily intended to help 
such of the passengers who are unable to 
find time to purchase tickets and mak e 
reservations themselves; and to isolate 
persons operating uuauthorisedly and in
dulging in black-marketing of rail tickets 
who caD be apprehended and prosecuted. 
This scheme has been introduced to comply 
with a judgement given by tbe Supreme 
Court of India. 

MalDtenaaee of Mouud from "here 
Buddha'. UrD was Esq,ated 

*650. SHRI LALITBSHW AR PRA· 
SAD SHAHI: Will the Minister of HU
MAN RESOURCE DEVELOPMENT be 
pleasod to state: 

(a) whether there ia a proposal for 
maintaining aDd savins tbo mound from 
wbere Buddha's urn was excavated by Dr. 
At tckar more than 25 years .10 at 
Vaishali ; 

(b) if so, tbe details tbereof ; and 

(c) whether it is a 1so proposed to uti· 
lise the nine acres of land that was acquir. 
ed 2S years ago around this mound ? 

THE MINISTER OF HUMAN RESO
URCE DEVELOPMENT AND ROMB 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO) : (a) The ancient Stupa mound at 
Vaishali from which a casket contaiDiDI 
Buddha's relics was recovered is protec
ted and preserved by the ArchacoJoaical 
Survey of India since J 964 ; 

(b) Does not arise; 

(c) Yes, Sir. 

Non-UtilisatioD of Sea/STs Quota 
ID Educational Institutions 

*651. SHRI UTTAM RATHOD: 

SHRI RAM PYARE PANIKA: 

Will the Minister of HUMAN RSSO. 
URCB DEVELOPMENT be pleased to 
state: 

(8) whether Government are aware that 
the quotas seats fixed for Scheduled Calte 
and Scheduled Tribe candidateS in different 
educati~n~1 institutions in the country aro 
not being ful1y utilised • 

(b) if so, whether the reasons for the 
same have been ascertained; and 

(c) if 50, the details thereof and .tepa 
beIng taken to fuHy utilise the quotas fixed 
for Scbeduled Caste aDd Scheduled Tribe 
candidates? 

THB MINISTER OF HUMAN RESO
URCE DEVBLOPMENT AND HOMS 
AFFAIRS (SHRI P.V. NABA81WI1A 
BAO) : (a) Yea Sir. 


